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SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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Adiourned to 16.02.2018
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^Ih{/ffCOMMON ORDER

T.C.p. No. 734lI&BC/NCLT/MB/MAH/2017

T.C.p. No. 73Slr&BC/NCLT/MB/MAH/2017

1. The Learned Representative of the petitioner is present.

2. In the absence of Affidavit of s-ervice an evidence of Service intimating\>ll.4;t-2, u-)today's date of Hearing.'The Leirned Counsel of the petitioner is again-
directed to serve upon the Respondenvdebtor intimating the next date of
hearing and place on record the evidence of service and affidavit.
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M.K. SHRAWAT
Member (Judicial)
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